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This is a petition to correct the petitioner's
date of birth idq the Service record and substitute the
present entry 29.7.1928 by 3.6,1931. As per the entry
in the service Register the petitioner is due to retire
on attaining the age of superannuatign on 31.7.1986.
Just two years before his retirment he moved the authorities
on the strqutn of a School Leaving Certlrlcaté issued
on 4.8.1984 for correction of his date of birth. That
inquiry is still pencing. As that inquiry 1s pending,
we do not wish to make any observation in regard to
the petitioner's claim, Suffice for the present to
hold that when the petitioner himself has taken over

36 years to make his reores“qtbtion, he cannot find

. fault with the respondents for not disposihg off his

claim by now. Aftef all that requires an inquiry and
that 1s still pending. Ve do not, therefore, see any
Treason to entertain this petition.

The petitioner has prayed for an alternative
relief that the Tribunal may accept the dafe of birth

of the applicant as recorded in the school records as
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3.6.1931. The authenticity of the School record itself
would have to be established before it can be acted
upon. That inguiry is already penéing with the respondents.
This alternative prayer also cannot, fhérefore, be
granted. Since the inquiry is already pending, thé
petiiionér may seek such a relief as he may be entitled
by law if that eaquiry results in an unfavourable order.
In the result this pétition,fails and is accordingly

dismissed,
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